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central ADM INI sir a TI\iE . tribunal PRINCIPAL BENCH

OA No#64l/20Q1/pBj

Nbu Delhi: this the 7 day I ,2001

HON*BLE P1R,S,RilA0I\/E,\/IClE CHAIRMAN (a)o

HON*BLE DRo:A^\/EOA\/ALLI,MEnBER (c)

pankaj Gat|>--
s/o Sri S.C.Gupta,

r/o K-H 169, Neu Kav/i Nagar,
Gha ziab ad • • •«Ap pi i can to?

(By Adv/ocate: Shri Ashuani Bharduaj)

\/d rsus

1,"' Union of India
through

the SBcretaryV
Ministry of Information and Broadcasting,'

OoMt,' of India^'
Neu Delhi,''

2o The SB ore tary'^'
Ministry of Information & Broadcasting,
Qout^ of IndiaW
Neu Delhio'J '

3»j The SBcretaryv
•  Ministry of Railuay'^

Gov/t. of India'^'
Neu Delhi.'

4o^ The Secretary^^'
Ministry of Tele ooramunica tionV
Govt.' of India,'

Neu Delhi,^

5,' The Secretary,
UPSC,
Shahjahan Road','
Neu Del hi

Rssponden tso'(By Adv/ocate: Shri Rajinder Khattar)

-ORDER

S'.R'.-Adiqa;\/c(A)i

Applicant seeks a dirarfinn ^□irection to reqDondentsto appoint hln in the Dap tt. of Raiioayo or Daptt.i
Of Talsco^nunloauon ao par prefapanpp gl„an by bl„ m
the CES exam,',1 992,^

Heard, both sides!
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3;^ Admittedly C^S Exam^, 1 992 uas conducted by

UPSC in terms of Rules notified v/ide Notification

dated 15;^.'92 (Annexure-CA-I) Applicant uho belongs to

general category appeared in the said exarno' and

secured 165 th rank in Electronics and TelecomJ

categoryo' On the basis of this ran k he could not

be allocated to IRSSEy IRSS and ITS but uas allocated

to IBS as per his 4th preference,^ Allocation to
serv/ices on the basis of CES Exam,^^^^ finalised

and circulated to all concerned Ministries on

12;-10,^93 uith instructions to issue offer of

appointment as early as possible subject to police

verification etc,' Applicant uas issued appointment

offer from I & B Ministry on 5^'6,'94 and upon his

request joining time uas extended by 3 months and

he uas directed to report for duty on 5^'9,'94 ,'

4,^ Applicant's contention is that various general
category persons in the merit list did not join the

aforesaid Engineering Services or uere likely to
leave their service as they had been selected for
IAS and he could have been adjusted against one
of them uhich respondents had not dones]

5,* A similar issue came up for consideration before
a 5 Budge Bench of the Hon'ble Supreme Court in Shankarsai
Dash Us, UOI AIR t-991 SC 1612;' In that case

"A candidate's name uas included in the
combined merit list (general category)
for IPS and Police Services Group
But he could not be selected for IPS
as his position in merit list uas not^9,1; sapugh He uee cffered appoin^ent
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in Police Service Group uhich h©

accepted^ Vacancies arose in the IPS
due to selected candidates not joining

the service'^ Some of the thsra remained

unfilled by the time the process of

final selection uas closedlj"

Dismissing the appeal the Hon'ble Stuprsne Court

"held that the candidate could not, as of

right'^ claim that he should have been

selected^' uhen his name could not be

included before the process of final

selection uas closed'i"

7'J In our view the ratio of the aforesaid ruling

squarely applies to the facts an d c ir cum stan ces of

the present ca^fj Applicant's counsel has cited the

rulings in A ..V, Bhogeshuarudu Vs.' A,p.Public Ssrvic©

Commission 3T 1 989(4) SC 1 30 and UOI & Ors. Vs.' K.L»

Bablani AIR 1 999 SC 5l7, but in the light of the

aforesaid ruling in Shankarsan Dash's case (supra)

uhich is by a 5 Dudges Bench and is directly on

the point in issue,' the rulings relied upon by

applicant's counsel do not advance applicant's claimi'i

8.' The OA is dismissed^'l No costs*,^

^ ^ V K
( DR .A.VEDAVALLI )

flEFIBER (3)
( S.R

at
1'VADIGE )

VICE CHAIRnAN(A)o

/ug/


